FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

GOLDENLINE INFRASTRUCTURES PRIVATE LIMITED OPERATING

IN REAL ESTATE HAVING MAJOR ACTIVITY AT AJMER

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along [GOLDENLINE INFRASTRUCTURES
with PAN & CIN/LLP No. PRIVATE LIMITED
PAN:AACCG6586E
CIN: U70109DL2006PTC152320
2. Address of the registered office PLOT NO. 1, LOCAL SHOPPING
CENTRE SHARDA NIKETAN,
PITAMPURA, North West, NEW DELHI,
110034
(Non Operative)
3. URL of website Not available
4. Details of place where majority of  ['Arens Golden Tulip" situated at Kharsa
fixed assets are located no. 328,325,331,329,324,320,322 and 326
at opp. Tabiji Railway Station, NH-8,
Beawar road, Gram village Daurai, Tehsil
and district- Ajmer
5. Installed capacity of main Not Applicable
products/services
6. Quantity and wvalue of main [NA (CD is not going concern)
products/services sold in last
financial year
7. Number of employees/ workmen NIL
8. Further details including last Available details can be sought by
available financial statements (with sending ~a request to  Resolution
schedules) of two years, lists of Professional at _
creditors are available at URL: cirpgoldenline@gmail.com
9. Eligibility for resolution applicants |Details can be sought by sending a request

under section 25(2)(h) of the Code is
available at URL.:

to Resolution Professional at
cirpgoldenline@gmail.com




10. | Last date for receipt of expression of 20.07.2024
interest
11. | Date of issue of provisional list of [30.07.2024
prospective resolution applicants
12. | Last date for submission of [04.08.2024
objections to provisional list
13. | Date of issue of final list of (14.08.2024
prospective resolution applicants
14. | Date of issue of information [19.08.2024
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of 28.09.2024
resolution plans
16. | Process email id to submit [cirpgoldenline@gmail.com
Expression of Interest
Date: 22.06.2024 SATYENDRA PRASAD KHORANIA
RESOLUTION PROFESSIONAL
Place: JAIPUR GOLDENLINE INFRASTRUCTURES PRIVATE LIMITED

IP Regn No. IBBI/IPA-002/1P-N00002/2016-2017/10002

AFA No.: AA2/10002/02/101224/203107 valid upto 10.12.2024
402, 4th Floor, OK Plus, DP Metro, Opp. Pillar No. 94,

New Sanganer Road, Jaipur, Rajasthan, 302019
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
EMCO TECH EQUIPMENT PRIVATE LIMITED

T"IMPORTANT™ ~ B e

WWhilst care is taken prior to , L b i o At
acceptance of advertising g1, ¥IO0 WOlY A, SR —226001, AR TR 261248 2E16T22, ZB5E,
e Contonta. The Thaian - R .l 01=-522-2R27084, TOMM—-Z200183, 2628010, 2283121

] Express (P) Limited cannot £ upsugarfedi@yahoo.coln ¥ ; www.upsugarfed.org

OPERATING IN HEALTHCARE INDUSTRY AT SHAHDARA, DELHI- 110032
{ Ureiber suly-regulation (1] of regulation 364 of the Insalvency and Banknuptey Board

. . - be held responsible for such TEH DEH HUTICE i | . : ]
Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010. Zzﬂizgés:nilﬁéé%raa‘s”g et oo TS A Pt WtemEs, Freife: 2062024 OF IR LIRS SRRy BONFEL00 UOCRES SOb CATPATAER PRESING) NEUIERRRE, <IAR
[Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006. ransadtions with companies, O fie &-4erdrs ara it from PSU Assosiate Ca af any P.SU far Lubricant, Manufecsuran suthorsed | [ RELEVANT PARTICULARS
. . . . v o vertisi ini W distrioubor’ Aulborsed dealer for mil baaring Aluminem complex graase, ManudachmenSutharssd o
Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and e e AN oAV g g AT g PP, Rl s Lo I B e o J:“;;iff;’?:_ﬁﬁ_}f“"” iy oo o Private Limited.
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise or power ﬁggg&iggstggti;%i?féz foouments] to varous Cooperative Sugar Faclores of UP The e-lender documents with detaied CTM - LOOOBIOL2005PTE 140054
conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002 before sending any monies speclications, leems and cordllions eic, can be dawnlcaded from - lancer porial hilpu/ieténder.up nic.in 2. | Address of the registared offics | 'F-1B. First Figor, Cross River Mall CBD,
. . . . . . . or entering into any & federaton webaite wwiwupsugarfed.org The Fedesation reserves the right 8 cancel any of al Shahdara, Delhl- 110032
|s§ued Demand notice under sgctpn 13(2) of lthe said Act. The borrower/s. mentloned. herein bglow hgvmg agreements with advertisers bidelnrl e-bidding procees wilhact SEcgNing B 16Baon 10 & decision.of Fodaration will ba fnal & AT it
failed to repay the amount, notice is hereby given to the borrower’s mentioned here in above in particular adveorticoment Ha LAy birding (RAMAKANT PANDEY) % | Dtalie of piscs whers malaie s | EA8, Firel Floor, Cross e Waii 086,
and to the public in general that the undersigned has taken Possession of the property described herein manner whatsoaver. MANAGING DIRECTOR fied gEsats are located Shahdara, Delhl 110032
below in exercise of powers confer on him under section 13(4) of the said Act read with the rule8 of the B. | Instolled capacity of main products | Mot Applicabibe
Said Rules. The borrower’s mentioned here in above in particular and the public in general are hereby | e .
. . . . : i . . B. Wity Bnd valee of frde products;’ | Revenue from Operations and CommEsion
cautioned not to be deal with the said property and any dealings with the said property will be subject to NORTHERN RAILWAY i — g Biriiciad il trsatall Boiimiic iyl oo s
the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses, Principal Chief Materials Manager o _ | a5 per audited accounts for FY 2022-23)
costs, charges, etc. on the amount mentioned against each amount herein below. The Borrower(s)/Co- Headquarters Office, Baroda House, New Delhi-110001 7. | Wurnber of employees/ workmen | N
Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to provisions of sub-section(8) of section 13 Mail ID: salenr365@gmail.com & _|r:1lnl_fra;j:tl::5ﬂl1?h;ﬁ:-.‘:t I'f'ﬁﬁ:*gufg“ E:;I’I'_“G”;’t‘;':*;';;:;;f::l'E?Gm
of the Act, in respect of time available to redeem the secured assets. Ne. 117-5iSales/Auction Programme/2024-25 Dated 18.06.2024 e e ol ek . ' - '
Dae P e-AUCTION NOTICE NO. September/2024 | mvailable at AL : [ S :
Name of the Borrowers/ Details of the Asset Demand OSS' Amt. Due as per E-Auction will be conducted for disposal of Ferrous Scrap, Mon Ferrous Scrap, Other Misc Scrap, Condemned Loco, 9. | Eligibiity for resalution applicants Letn be. poviden bn Tequast tn emad
G tors/Add emandl assion Demand notice Coaches and Wagons, Scrap Rall and other scrap P Way material. Used lead Acid BatteriesiUsed oillRefused ol will be under section 25(200) of the Code is | cifp.emodtechilgmail.com
uarantors [ess notice Date sakd only to recyclers registered with State Pollution Confrol Board, Auclion programmeis as under, - availahla :IIlliL'F!L TR
100 Last date Tor receipl O axprRgasn - Jul-E
Dhanveer (Borrower) S/o [Venicle- GROMAX, MODEL:3THP-A- | T | Rs. 403437)- g- AUCTION DATES FOR Septembar’ 2024. | of interest |
. TR531 S0 S ' . [ Depot conducting auction Time = 7 3" il 5" 11| Date of issue of provisonal fist of 18-1ul-24
Shesh Singh R/o Aurangabad MODEL: 31HP - A-TR531 N[ 8 jason 18.01.2024 | No Round Round Round Round Round 51 F"mff”'*f': resohgion *"'-‘Pr“":“ 3 e
. . ' = il = - i { 1 cticns | 243
ghzor T%r: Bu:al;n Shar;izvg:g Reg No. - UP24AX1305 S § & ot;;pf)::;ses 1 | Alambagh/Lucknow 0522-2451257 | 10.00 2 g 17 23 0 | ".;.II:.m.l.-::,:.:,nl; :,;;, |:n ession of abjections | A
udaun Utlar Frades Engine No. -NMM6RCJ0004 N 2 | Shakurbasti 011-27015387 | 10.00 4 11 18 25 30 33, Vateof e of el Rl of O-hugg24
H . . ) N N I | L m | HAl i TArise
India Ph:-9027258642 Chassis No. -MOKCTAAAAMVMO01155 3 | Jagadhari 01732-252388 | 10.00 3 | 10 | 17 24 30 Tl oo T i o
Date- 23.06.2024 Authorized Officer, Axis Bank Ltd 4 | S.OMM/LKD 0522-2234756 | 10.00 3 ' 0 | 17 mmemsrandum, evalustian rstix
V0. ! ; 5 2 ; | 24 a0 salugstian i
and request for resolution pans
5 | SrDMMIFZR 01632-244154 | 10.00 5 12 | 19 26 30 45 prospecive résolution apgiicants
6 | SrOMMWUMB 0171-2611203 | 10.00 4 11 | 18 25 30 15.] Last date for submission of | DESep-24
'E:SD'[TIJI'I I:I|'I|'l:|
7 E-F.EIMH.I'ME u“1 -2413141 1”‘““ 5 12 19 26 30 ."E; DCESS ermail K tl.'l EH-J'I'I'II'I Exg "'"EEEIEII'I I:III.'IE'I"IE":IL-:l:“-"I':ﬂ'E"I'IﬂI|I:I:Ir"1
8 | Sr.DMNUIDL 011-23365311 | 10.00 2 8 17 23 i} | of Interest
N A I N I TA B A N K 1. The details of item to be soid in auction will be available in -::.‘-Jialuguém '.r.ww.irE",:l.s.gD'.'.in. 2 The m!ending‘;;l.urcﬁasem Date: June 23, 2024 e Eu;hf;:“hi
I may inspact the scrap material before the auction during working hours at nominated locations. 3. To participate in e- Place: Now Delhi esolutlon Frotesslona
_ auction, purchasers need to get themselves registered with ireps, The details on last sold rates in auctions are available FOR—— .?ﬁé’ﬂﬂﬁ;;‘ﬁ?ﬂ ";'g,lfﬁﬁ“gff;g
Branch - D.5.5-10, Hudda Market, Shopping Center, Sec-29 ;';ET”:‘;‘;'J;[L:?:;?“""'irib;“ﬂrn[:i’?“’ FRARS: RIS IREHRR0_ANE AMAr CIDMIANE. . SaHC i, Iaoms Ve Address: 1315, Ansal Tower, 38, Nehru Place New Delni-110019
1 e = 2 ! . . A Emall Id: cirpemcotech@amall.com
Fandaaﬂ,ﬂlz'}} 2504526 | {B5&/2024 {Anil Kumar Rai) Dy. Chief Material Manager/S&P
SERVING CUSTOMERS WITH A SMILE
NOTICE UNDER SECTION 13(2) OF SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002 - ~ FORM G
i 2 . ; o . Corporate Office: 1CIC] Home Finance Company Limited 1CHCE HEC
All the hﬁ"frﬂwefﬁfﬂuar“*"tﬂ'ﬁf Lﬂ'“h]'ﬁfﬂnh mentioned herein below are notified t':““ #lﬂ‘ll‘.'.‘r‘l' Home Finance | Tower, Andheri - Kurla Reoad, Andheri (East), Mumbsai - 400059, India INVITATION FOR EXPRESSION OF INTEREST FOR
loan(s) availed by them from The Nainital Bank Ltd., D.5.5-10, Hudda Market, Shopping Branch Office: 3071, 1st floor, Bishnoi Tower, Mangal Pandey Nagar, Opposita Apex Tower, Maarul- 250004 GOLDENLINE INFRASTRUCTURES PRIVATE LIMITED OPERATING
Center, Sec-29, Faridabad- 121008 branch isfare NPA/s. The demand notice ufs 13(2) of MNotice for sale of immovable assets through Private Treaty IN REAL ESTATE HAVING MAJOR ACTIVITY AT AJMER
the SARFAESI Act. 2002 sent through Registered Post/Courier have been received/ Sale Motice for Sale of Immovable Assets through Private Treaty under the Securitisation and Reconstruction (Under sul-reguiation {1) of ragulation '35"'31 tha Insofvency and Bankruptcy Board of India
r - sedulion Process for 18 Persons) Ae |
returned undelivered, We indicate our intention of taking possession of secured securities %{eEmﬂ;l;:ﬁje:g;ﬁEtn?:r?:eErr?feﬁt?Emu?cn; DEBEEEUHW e Ty~ v -l v Ew““m””“ = I ”'““ﬂ”ﬂ' -
whaose brief are mentioned below as per section 13(4) of Act in case of their failure to pay ICICI Home Finance Company Limited (ICICIHFC) conductad severale-Auctions for the sale of the mortgaged = = 7 e
MName of the ¢ e dablar gfong with-  { GOLDEMLINE INFRASTRUCTURES PRIVATE
the amount mentioned along with future interest and charges within 60 days. CIeT HEC, E’i-li}:ﬂannﬁgﬁbuﬂﬂuh;u?gr:ﬂaimrﬁf gaﬁ;;%r:ngtij: for an ameUNtof 28, 5,506,000/, Nolioa it ﬂﬁrﬁﬁﬁrﬁﬁﬁ ™| PAN & CI LLP No, T LIMITED PAN:AACCGESEEE
MEITIE & AddrE‘EE ﬂ'f Bﬂ rmWErﬁfGUErﬂ ntﬂﬁ tha pubhcin genaral and in particular o the Borrowsn s and Guaranior s} that the below-described immovabla CIN: U caDL2006F TC1 52320
bt il et ettt property mort fﬁed-‘rha ad to the Secured Creditor, the Physical Possession of which has been taken by 2. | Addrass of the regestersd office PLOT MO. 1, LOCAL SHOPPING CENTRE
1. Subodh Kurmnar anﬂngaﬂ Singh {Bnrrnwer], HJ.r,:, House No. 2901, H B Colony, Sector 3, the Authorized Officer of ILIC] Home Finance Company Ltd., will be sold on "As is where is”, "Asiswhat 8", and SHARDA NIKETAN, PITAMPLIRA, Morh Wast,
: 5 “Whatevar there is”, by way of Privale Treaty as per the brief particulars given hereunder; MEW DELHI, 110054
Ballabh Garh, Faridabad, Haryana, 121004. 2. Seema Singh W/oe Subodh Kumar 5] Hama of Bor s)/ Rotaile aftha I Amount |Reserve] Dateand | Date E [Kan Operativ)
(Guarantor), R/o House Na. 2901, H B Colany, Sector 3, Ballabh Garh, Faridabad, Haryana, No. Co Borrowers/ Securedasset(s) |Outstanding|_Price | Time of | Time of 3. |URLofwebsse Mot mvailabis
121004. 3. Anuj Khatri 5/o Laxman Dass (Guarantor), R/o House No, D- 757 , Near Gsmantory Logateirs; in“é“pﬂt?:rmﬁ Elﬁin:rm:::'t Property | Auction 4. | Details of place where majority of iued assets| “Arens Gelden Tulig: sl al Kb o,
1 a j ' xy ) Laan Account No. B IHEFBCHDI’I s AlElE an d IFI gt o daiel )
it anmy Deposit ara locabed 326B,325,531,329 324,320 328 and 326 at
Gurudwara, Chawla Colony, Ballabh Garh, Haryana, 121004, i : - 2L O
f F ! ! Y] (B} [[4] (o) (E} IF) (G) Tahii Azdway Station, MH-8, Beawar road. Gram
Issued Demand Notice dated 13.06.2024 for Rs. 26,10,211.00 (Rupees Twenty Six Lakh 1 : == villaga Daurai, Tehsil and diskict- Ajmar
. | Ravindra Kumar (Borrawer) [Khasra No. 900 Gram Rs. Rs. July Jul : : : s
Ten Thousand Two Hundred Eleven Only as on 12.06.2024) (plus future interest & other Ea hilaAiEn-EGEnwer] .;bddullnﬁu rzrg‘lggégi Littar 1?.35-991-’- Ehﬁﬂﬂa" 01 h%l}p:;’:;:‘ I:‘II zﬂ'[:n% &:! 5, | Instaked capadity of main products'services - | Mol Appicable
. 2 - 25 ma | _OULY- ] q9: : antity and v cls/ : : |
expenses thereon with effect from 13.06.2024 ) less recovery, if any. CEIMAT 00001287493 & e 18, 2024 Rs. | 03.00 PM |03:00 PM 3 ?:ELL"WTE.HLZHELEQ i el it
Brief details of Property hypothecated/Mortgaged : All part & parcel of the immovable = LHI',“ Hmﬂingr = Ty beite (URL Link- hitps//BestA ETEDI;' PR : 7. | Number of Empioyees/workmen KL
i i I i § 12 online avclion will be conducled on webs nk- hitps:/fBestAuctionDeal.com) of cur auclion T I 5 T = - T
property situated at Ind. Plot Mo, 428, Sector 58, Electro Plating Zone of the Urban Estate agency Globe Tech. The Prospactive Bidder(s) must submit the Eamest Money Deposit (EMD) RTGS/ B, F;ﬂ'mr?rala;lls_:r?jléfﬂnglar:lﬂaﬁqﬂaﬁrar:!:l:;ll A"'Et'abﬂ l:q:ehmls -:'.3|;|J oa F.E-ng:-‘lt by - zencing &
at Faridabad, Haryana, having an area of 112.50 sg. mtrs. registered in the name of Eeman.ﬁqnmﬂ I[?’ﬂ] (Eerﬁr t:nlug.n Ejat I.J:ﬁ!m H.Iqmg Fl;nmancg cgﬁn-rp.agy Limlmdfﬂ-?'y. 123122“? Eishnﬂt: acﬁgﬁn;ﬂxﬁgmﬂtﬁmﬂL 3 years, lists :@gﬂzjmﬁ%;lml Erglrﬁssﬂndlal
ower, Mangal Pandey Nagar, Opposite Apex Tower, Mearut- 250004 or balore July 09, 2024 befane 04:0 . : - dpimial e
Subodh Kumar 5/o J'!'-r_"ﬁ-:-"d Singh vide {l'-'"""'-"ﬂ'!n"-‘-'.nce dee‘_j Number ?SE executed on PM. The Prospective Bidder(s) must also submit a signed copy of the Registration Form & Bid Terms and 8, |Exgibility for resolution applcants undar| Datadz can be scught by sendng a requaest i
04/05/2005 in the office the office of Sub Registrar Faridabad, having the following Ce’:nditi-:rr;ls fnrrnc?r llf.‘.lii.'.':l HumEernun:‘:ﬂe L‘.um;iasla LimiTEec}, 3031‘1, .:]gét ;Ig-i?‘;, Blirshnl?; Egul.rbe”r, Etangal saction 25/21h) of the Code is avaliable at| Resciution Professional a1
1 ; . =T . & Pandey Nagar, Opposite Apex Tower, Meerut- or before July 09, before 05: . Earnest URL: crpgoidenine@gmail.oam
boundaries {As per Valuation Report dated 21.03.2024): East: Plot No. 427, West: Plot No. Money Deposit Demand Draft (DD should be from a Nationalized/Scheduled Bank in favor of "ICICI Home 10 Lt Gate ot recaiof evpressionol st Eﬁ}'éﬁg SREIARE.
429, Marth: Plot Mo, 418, South: Road Finance Company Ltd. —Auction™ pavable at Meerut, ' T s 1
: : - : The general public is requested to submit thair bids higher than the amounl baing offered by the Inerested 11.| Dat "":':'55""3':,']?"'”5"':'"3 Isl-!:-*pm-spm:' ve| 30,07.202
The borrowers/guarantors are advised to collect undelivered original notice(s) buyer mentioned above. It is hereby informed that in case no bids higher than the amount being offered by the resaluson appiicants
aldeesued 16 shewn o our- Du8,S-10, [Widda. IAGEs, Stipping -Lentss; Si025, Intorasted buyat S por Fete B riw Rule 8 (1) of the Becurly Interbet (Eiorcamant) Rulas, 5005, 1~ & o0 i o
Faridabad- 121008 branchand pay the amount outstanding with interest and their costs For any further clarifications with regards to inspection, terms and conditions of the sale or submission of bids 1310ate of lssue of final list of orospactva| 14.08.2024
within &0 days fromthe date of this publication to aveid further action under the Act. kindly contact ICICI Home Finance Company Limited on 022-69974300 or our Sales & Marketing Partner resalufion apglicants
Place : Faridabad Date:23.06.2024  Authorized Officer e AUiorcius Offocttesarve e bt vaficti e G s G il i s o 14]Dato o suo of lomalon mamarancur, 1908 2120
E-;;;E-rﬂﬂ L.alljiiilaags;:;}:nnﬁlhuns ol tha sale, please visit https leww.icicihfc.com/ ——— |panstoprospectieresalutonapplicants |
\Place : Meerut ICICI Home Finance Company Limited/ 15| Last gate or submission of resolutan plans | 28.08 2024
16.|Process emal i fo submit Expression of| cirpgaldendina@gmail.com
__|interast
SATYENDRA PRASAD KHORANLA
Diate: 22, D'E 2024
RESCLLTION PROFESZIDNAL
GRM OVERSEAS LIMI _ e
P Ragn Mo, IBE]IFA-0021P-MNO00023016-201 71 0002
AFA No.: AAZD002102101224/207107 vaikd uple 10.12.2024
CIN: L74899DL1995PLCOG4007, Regd. Office: 128, First Floor, Shiva Market, Pitampura, Delhi - 110034 402, #ih Floor, OK Plys, DF Metro, Opp. Pillar Mo, 94,
5 : e - ‘ t : 7 Hew Sanganar Road, Jaipus, Rajasthan, 303019

Website: www.grmrice.com, Email: investor.relations@grmrice.com, Phone: 011-47330330

NOTICE OF THE EXTRA-ORDINARY GENERAL MEETING AND E-VOTING INSTRUCTIONS

Nolice is hereby given that the Extra-Ordinary General Meeting (“the EGM,/ the meeting” ) of the Members of M/'s. GRM Overseas Limited (“the Company™) will be held on Saturday, July

13,2024, at 12:30 PM. (1ST) through Video Conference ("VC ")/ Other Audio-Visual Means ("0AVM") to transact the business{es) set forth in the Notice of EGM dated June 21, 2024, JM Financial Asset Reconstruction Company Limited
Pursuant to General Circular No. 14 2020 dated 8° r-f'-ﬂnl E‘EiEI] read with other relevant c.:in:uIarslinculurrinql:l&'mi':‘— dated 25" Septe iber E{I}]I:i i$5u1?|:| by the h.-hnslstr!.f of Corparate Affairs JM FINANCIAL Corporate identify Number : UG7130MH2007PLET4287
(MCA') (collectively referred to as "MCA Circulars™) and Securities and Exchange Board of India (" SEBI”) vide its circular no. SEBYHU/CFD/CMD1/CIR/P/2020/73 dated May 12, 2020, Registered Office Address : 7th Flaor, Ceray Appasaheb Marathe Marg, Prabhadevi, Mumbai 400025 T +01 2266303030 F: 491122
circular no. SEBIHO/CFDY CMD2/CIR/P/2021/11 dated January 15, 2021, cirgular no. SEBVHO/CFD/CMD2/CIR/P/2022/62 dated May 13, 2022, circular no. SEBYHO/GFD/PoD- BR0 1223 vt Jmifndnciakre Som
2/P/CIR/2023/4 dated January 5, 2023 and circular no. SEBVHO/GFD/CFD-PoD-2/F/CIR/2023/167 dated October 07, 2023 {collectively “SEBI Girculars™), have permitted companies APPENDIX IV POSSESSION NOTICE {for immovable property)
1{] conduct EEM ”lf[}l_lﬂh II'IIE or I'..I'".IEF udio '-'I‘:;U.E‘ll.rHEHHE. EI.IIII_IEH o {_:I'.I!TI;J“&I'I&:E of varous EL:'I'II:]IEIT.IHE- FI'.IEI'-tI[?rIFI'I'J t_hﬂmi”' in Fl}ffll'JHEHL'-H “'“t_h e I:l!'.‘.lﬂ_‘.b';ﬂld MEJ&' EIFEI.HHFS_ and SE Bl Whereas, the Authorized Ofticer of Piramat Lapital & Howsieg Fisance Limied (eestahile Dewan Housang Finance Gorporation Linited) under the
Circulars and the applicable provisions of Companies Act, 2013 and rules made thereunder, and SEBI (Listing Obligations and Disclosura Requirements) Regulations, 2015, the EGM of Sapuritizatinn and Reconstriection of Financial Assets and Enfarcement of Secursty Interest Act 2007 and in exarcisa of powers conferrad undar
the Company is being convened and will be conducted through V. gu:rtrlslll: FE-.I:ELJ LLa?in wll'.urrll"-.F: ut ;r fe :-L ,.hﬁ. :E;' r::: I:.Ig. |It" r:-?;ﬁfntnlnl_;rll?rl|cﬁ1ﬁ:ﬂ|-l.1rl1 Euh 1?1?] :Jl:;gf |Js.;s.|_|l1-.:Ilrz_fl;rﬁrrgﬁnr'-:ll:| EFL ;ur."n:.al'.llglg Lﬂgl':a mlluﬁﬁan:git Jﬂ rgg
The Motice of EGW has already been sent on June 21, 2024, only through electronic miode to all those members who have registered their email address with the Company/ Depositary #1c.hue therean 14 1h date of payment within 60 days from e date of receipt of Teale nokica b et . Birarnal Gagital & Housing et
Participants in accordance with the aforesald Circulars. Members may note that the Notice of EGM is also available on the website of the Company at www.grmrice com, BSE Limited at i-irr-ileiri f.ersrﬂhilr- Drihan Hmr?"}1 F 'Ir"rrrﬂli“nrnrrflalfil'l l :H'HH ﬂﬁsllj'ltf'l rlﬁn‘lnanrlﬂfmr 15 mmlmnr to E-ﬁ*rtl:wvr K 1Iﬂgr'1tfﬂr G:_:h* tha
=g : . Tl ST underlying secu ety interest Creatad thenetor alang wil all rights, title and interest hereon intawvaur of JM Financial Assel Beconsiruclion Lomparny
'l."J'u".'W.bSEJI'IdI-ELEEI'I'I and the National Stock Exchan IIJE of India Limited E’[I'M'u".'.l:ISEH'IdIEI..EﬂIm '_irr'.'rreﬁ_zlnrj-‘in[', n iqs capabity as trustae of Ararmya — Trust {kareinaitar reterrad o as” II'I.I'IFﬁ.Ftl“Il'l under the prongis: 3rﬂ|-}=.. n‘1h|=b‘"s~ﬂ.F| FAEST Act vide an
In case the members nave not registérad thedr email address, they can follow the below procedure: assignment agreement dated Masch 29, 2023 (herematter referred to &5 “Assignrment .ﬁ.gran-wznl 1. The Borrower having talled to repay the
= TheMembers holding shares in DEMAT form are requested to register their e-mail address/ electronic bank mandate with thelr respective Depository Participant amolnt, notica 15 herety given: 1q the Borrower(s), Co-Borrower(s), Guarantaris) and the public in general thal the yndersigned, being the
i ; ' Authorised officer of JMFARC has taken possession of the property described herein below, in exercise of prwers conferred an him ender Sub-
»  TheMembers holding shares in Physical mode are requested fo furnish their e-mail address/electronic bank mandate details in Form |SR-1 and other relevant forms pursuant to SEBI Saction {4} of the Section 13 of the skl Act raad with Rule 8 of the Sacurity Interest Enfarcemant rides. 2002, The borrower in particular 2nd the
Circular bearing reference no. SEBVHO/MIRSD/MIRSD-PoD-1,/P/CIR/2023/37 dated March 16, 2023. Relevant details and forms prescribed by SEBI in this regard are available on publlc in penerdl are heretly cautiongd nat 1o dedl with the property and any deakings with the property will be subject ta the charge of JMFARC for
; : : an amount as mentfioned harein under with mterest thareon Gl the date of repaymeni, The borrower{s), Co-Bormower(s), Guarandar(s) athention is
the website of the Company at www. grmrice.com under Investor Relations Section, invited to pravisions af sub —saction (8) of section 13 of the Act. in respectof time avaitable, to redeem the sacured assets
Members whose Emall IDs are not updated with the Company/Registrar and Share Transfer Agents/Depository Participants can avall soft copy of the EGM Notice by raising a request to Sr. Mame of the Borrower(s), Description of secured asset Demand Notice Date and| Date of
the Company by email at cs@grmice.com {No. Co-Borrower’s, Guarantor(s {immovahle property) Amount with NPA date |Possession
Members can attend and participate inthe EGM through VC/0AVM facility. The instructions for joining the EGM would be provided in the Notice of EGM. Members attending the meeting 1 |[Loan Cade No-23400000923),(Agra-| Al the Part & Parcel of Property - Part Of| 26/08/2019 for Rs. 1065138/ 0 oo opo s
through VC/OAVM shall be counted for the purpose of reckoning the quorum under Section 103 of the Companies Act, 2013 ranen], NFMe  SRInwes: (Cmmawnc) st .2, bk, Moo Nogdl i TR Rass. 1o ToaRh Staky EI81uppe
The Company is also providing remote e-voting facility (‘remote e-voting') to allits members to cast their votes on all the resolutions set out in the Notice of EGM. Alse, the Company shall Heckime {Gn Bomamin} Lﬁ:f”rm', ;,jj;‘,__l““‘-;g;;u:a‘*‘-‘ A ";.l,':,ﬁ"ﬁﬂgg ﬂ"ﬁ,&'g"'l';f.f” it Bl
0@ providing the fac:‘lilt].r for vniinglmmu gh e-voting SySiem during the EGIM T.hE detailed procedurs -::urrgmnte B-voting / e-vating during the EGM is mentioned in the Notice of EE-MI. 2 [{Loan Code No-18900000236), f: Al the Part & Parcelof Property-H.No 441,2126/12/2022 for Rs, 558141115 06 o0oa,
In terms of the pravisions of Section 108 of the Companies Act, 2013 read with Bule 20 of the Companies (Management and Administration) Rules, 2014 {as amended), Regulation 44 of (Bahadurgarh-Branch). SatishiGali No -7 Knewat No 1771/ 1523 khata No|(Rupees Five Lakh Filty Eighl 5::.II'I'~.I1-.'I|-':
SEBI (Listing Obligations & Disclosure Requirements) Regulations 2015 (as amended) and aforesaid circulars, the Company is pleased to offer its members the facility of “remote e- (Barrowes) Mippal Devi|Co-Borrower) %‘55;5 *i'?“’lf ”; _2:1_? ;?fﬂf'é‘e:; -'_"‘,'_'I’E"f'a'k];“'l’“‘-‘r:g: ,;:_'J'],",,gf[';:',';”’d Forty. Une
voting" provided by National Securities Depositary Limited (NSDL) to exercise their ight to vate on the business(es) as setforth in the Notice of the EGM. The facility of casting votes by a Bl i S S ik by
member using remote e-voting system as well as venue voting on the date of the EGM, on the resolution set forth in the Notice, will be provided by NSDL. All the members are informed "3 |[Loan Code Wo-01400000613),(New |All the Part & Parcel of Property - 1334, Pki-126/08/2018 far Rs. 307247/- O
that- Delhi-Branch), Naremdra Khanna|iv, phase-|Mayur Vihar Delhi-99 Dethi - {Rupees Three Lakh Seven Thousand -S.:,u'r..l.'-:llrcl
i. the Special Business as set outin the Notice of the EGM will be transacted through voting by electronic means; (Barrower) /{Co-Barrawer) Two Hundred Fosty Seven Only) NPA
il.  the remote e-vating shall commence on Wednesday, July 10, 2024, 2t 09:00 AM. {I5T); i Sl
5 . 3 : 4 |[Loan Code No-23400002856).(Agra-| All the Part & Parcel of Propesty - House On [18/01/2024 for Rs. 903647 58/-Hq g ooz
lii. ~the remate e-voling shall end on Friday, July 12, 2024, at05:00 PM. (I5T). Branch), Rakesh Saxena (Borrower) Part O Knasra No. 181 NA Situated At-l{Aupees Nine Lakh Thiee Thousand| g vpeie
v, the cut-off date for determining the eligibility to vote by electronic means or at the EGM is Saturday, July 06, 2024, /Poonam Saxena (Co-Borrower) (walipura, (madhay Puram Situated Al-|Six Hundeed Forty Seven and Filty

{weaiipura, (madhay Puram Coleny) Paragana -
| Baran Bulandshahr Uttar Pradesh IN 203131 |

5 |(Loan Code Mo-27400000952).(Bhivwadi- I.l"|" the Part & Parcel of Proparty - B-512- .F-IE[I.'I:IF'-'?“M for Rs, 423064982-47 06 2024/
Branch), Jay Narayan (Borrower) Kusum | (Adjoining Prop Mo B-513), Sf (Front th*aru.,e-as Fr:rh Two Lakh Thirty| Syrabalic

: ; : - - 5 3
v, any person holding sharas in physical form and non-individual shareholders, who acguires shares of the Company and becomes member of the Company after the notice 15 send JElGnt Faks Only) NPA DDL/202E

through e-mail and holding shares as on the cut-off date i.e. Saturday, July 06, 2024, may obtain the login [D and password by sending a request at evoting@nsdl co.in or
Company/RTA at investorrelations@armrice.com. However, if vou are already registered with NSDL for remate e-voling, then you can use your existing user 10 and password for

casting your vota. f you forgot your password, you can reset your password by using “Forgot User Details/Password” or "Physical User Reset Password” option available on Dewi {Co-Borrower) IFiat) Without Boof. Plot No.1 Kh|Thousand Slx Hundred Forly Mine
www.evoting.nsdl.com or call on 022-48867000/022-24997000. In case of Individual Shareholders holding securities in demat mode whao acquires shares of the Company and ;NU_EJ’:D 616, .H’ Hiage Basal Darapur land Ei ,'{,’""r Twa Paise Only) NPA
becomes a Member of the Company after sending of the Notice and holding shares as on the cut-off date may follow steps mentioned in the Notice of the EGM under “Access to '_5”“‘3”‘“"" Pkl DpintUBIn =005 |3508/021
NSDL e-Voting system™; G |(Loan Code Mo-2B300000748),(Robtak-|{All the Part & Parcel of ngem K II:t]F'I:I 022024 dor Rs, B941275.58/-190.06. 2024/
. ; ST ; : ; e Branch), Karambir Singh (Borrower) No.6/1/(4-3), 13/2(2-4), 13/3{1-16 ,|{Aupees Eighty Nine Lakh Forty One| Symbalic
vi. Members who have not voted through Remote e-voting facility will be permitted to vote through e-voting during the EGM; Meeru Yadav | Co-Borrower) {Khewalho.G70, 4517, 5007, Knata "'33 Near Thousand Two Hundrad Seventy Fiue
vil. The members who have afready casted their vote throwgh remate e-voting may attend the EGM through VC/0AVM but shall not be entitied to cast their vate during the EGM; EFrr;II_%i;rdﬂn Jhajjar dhaglar Jhajjar Haryana | E:IL:] F II~? 1EI;I'I Paisa Only) NPA
viii. All persons whosa names are recorded in the Reqister of Members orin the Register of Beneficial Dwnars maintained by the Depositories as onthe cut-off date namety Saturday, July = iioan e Mo OOGRAORT) (iR 7] ,:-," ""1' '?' T : e a‘s{z‘u;-s R
] 2 s e 1 e N ' B Par arcel of Proparty - Property | ar Rs. 2 {70 ne.2024/
06, 2024, uph_.r ghall be entitled to vate ;1_1 the Extra -Drdma.y_ Gener;l Meeting !Jf!' avatling the facility of remn_:a[e 4 v-:_:m-ng or _‘m,n voling at t_hﬁ Exl_raurdmary Gen e_ral Meeting. F_."Iemberﬁ Rajsndra Place-Branch), Jalin Dawar|No. N-12 , Third Fioos(with Terrace Rights) JI,FhIFIEFﬁ Twanty: Lagfi Thirte Eipht 9-5!?”%'1
can cast their vote through remote e-voting or through e-voting during the EGM in the manner and by following the instructions as mentioned in the Notes section of the Notice dated (Barrawer) | Mukesh Dawar, Kamlesh | MBlock Kalkajl Main Road, Kafkajl, Delhi law 1-.{,,,5,,”, Twn Hundred. Seventy
June 21, 2024 convening the EGM. _|Dawar (Co-Borrower] |DelhiDethi- 110018 |seven Daly)NPAIOOAR023 |
¢, Incase of any quenes, you may refer the Frequently Asked Guestions (FA(s) for-Shareholders and e-voting user manual for Shareholders available at the download section of B lLtﬁ:Ln Egtl; Ha- EE;IHJEIE:!EEE&} g'lmnl: ! ﬁlil1 r{; E?L & :TEE; ?":IFr;:;HrsTyﬂwHHFIETHﬁ /0202 13 for Fl[*a ;nLu K":Iﬂc-rﬂ 13 0. zm
| . ¥ i A : - i BT f I ’ g - I i seclor ranc nmes inghal) i il > J{RUpREs - Seventy akit FOUF Sumbalic
wmmmlmu nsdl.cam or call on ol free no.: 022-48867000/ EIF_'_E E-E'QQ?"[‘.!DI} or send a request 1o Ms. Pallavi Mhatre, Senior Manager at evoting@nsdl.co.in, Members may also (orower) /Nihi Singks! (Co-Borsowsr) |PLOT NO. 10, GARDENIA GATEWAY. Sactas. | Thousand Frve Hunrsd Ninsly Three| e
write to the Company Secretary at cs@grmrice.com or atthe Registered Office addrass. | 75. Noida Uttar Pradesh IN 201 301 and 5.":"“"" One Paise Only) BPA
Members are advised lo register/update their e-mail address with their DPs. In case of the shares held in electronic form and with the company and/or its RTA in case shares held in u YT S0004/2020
; A = g c 1 ot R, : g [(Loan Gode No-09200002430),(Rohiml-jAlthe Parl & Parcal of Properly - G-26, Upper|01/11/2023 far Rs. 13278906/ A
T O O R A NE TS, LI e TR T B R A e, By order of Board of Directors Branch), Mandhir Gaba (Borrower)|Ground Finor Radhey Puri Deini Delhi New |{Rupees One Crore Thirty Two Lakh 1?”:53?
For GRM Overseas Limited Jahanti Parkash Gaba, Archana (Ca-| I'Iplr Blethi - 110057 Seventy Eight Thousand Ning o *
Sdl- Borrawar} Humred S Only) MPA 100E2021
Place: Delhi Sachin Narang 10{(Loan Code Wo-19600042646),(Delhi - All the Part & Parcel of Property - Flat No 342 200022024 tor Bs. 1759425/ op 062004
Date: 21.06.2024 Company Secretary & Compliance Officer satdurjung-Branch), Mamta Sharma) Ground Floor Dda Lig Fiat Pocket A2 Siraspur |{Rupees Seventoen Lakh Fifty Mine| oomporic
(Borrower)/Ashwan| Kumar Sharma (Co- | Delhi New Delhi Dalhi-- 110043 Thousand Four Hundred Twenty Five
Borrower) Oy} NPA 09/07/2023

11|{Loan Code No-200NDD3633Y), (Noida - [All the Part & Parcel of Property - HIFLATI28/11/2023 far Rs. 502994/-110 og.onza/
seclor 2-Branch), Suresh Kumar|NO.52-A FLODRNO. 1STFLOOR . BLOCK-H l{Aupees Five Lakh Two Thousand| g mpglie

(Borrawer) / {Co-Barrawer) i SECTOR.SECTOR-11 , VILLAGE . |Ning Hundrad Nirsety Four Onty) NPA
\GHAZIABAD  GHATIABAD Ghariabad Litar iua'm"z 097

o - -I'-'rades.h 201008 -
12 |{Loan I:m:le No- 11900003048}, (Noida- |All the Part & Parce! u1Pr-::;|Err'.r Plot No-64, |20002/2024 for ﬁs AT 52 2 - e g
Branch), Pankaj Sharma (Borrower) /iKhazra No-487. Village Peeragarhl. West{Rupees Thirty Seven Lakh Seventy| Symbalic

Devender Bhadwaj , Bihari Lal Hhﬂﬂwﬂl Dedhel Mo Delhi I}u.llll 110085 Frve. Thousand Four Hundred Fifty

[Co-Borrower) Twe and Twanly Paise Oaly) I".IFFI
1 0A0F 2022

Place: Delhi NCR Authorised Offices

Date * 23.06.2024 JM Financial Assel Reconstriction Company Limited. acting in ils capacity as trustes of Aranya = Trust

o0 © New Delhi o® ¢

financialexp.epaptin
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